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PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/S. INFINITI TECHLABS LLP
RELEVANT PARTICULARS

1. Name of Corporate Debor MIS. INFINITI TECHLABS LLP |
2.| Date of Incorporation Of Corporate Debtor 24.11.2010
3.| Authority Under Which Corporate Debtor Is RoC-Hyderabad
Incorporated / Registered
4| Comorate Idenfity No./Limited Liability AAA-2886

Identification No.of corporate debtor
5) Address of the Registered Officeand Principal PLOT NO.65, GUNROCK ENCLAVE, STAFF  ROAD,
Office (if any) of Corporate Debtor SECUNDERABAD, TELANGANA - 500009

6.| Insohvency commencement date in respect of Corporate Debtor| 13.03.2023 (Date of receipt of Order)

7.| Estimated date of closLire of insolvency resolution proces§ (19,09.2023

8/ Name and registration number of the KEDARI NARSIMHA RAO

insolvency professional acting as interim| IBBIPA-001/IP-P01531/2018-2019/12397
resolution professional

9| Address and e-mail of the interim resolutior] H No 16-2-721/3/1, Akbar Bagh, Malakpet Colony,
professional, as registered with theBoard | Hyderabad 500036.  kedarinarsimha@yahoo.co.in

10| Address and e-mail to be used for Plot no: 717, Jounalist Colony, Road No.2,
correspondence with the interim Banjara Hills, Hyderabad 500034
resolution Professional infinititechlabs.cirp@gmail.com

11| Last date for submission of claims 27.03.2023

12| Classes of creditors, if any, under clause (b] Not applicable
of sub-section (6A) of section 21, ascertained
by the interim resolution professional

13} Names of Insolvency Professionals Not applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14/ () Relevant Forms and Website:https://ibbi.gov.in/en/home/downloads

(b) Details of authorized representatives are available: |  Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencemen
of a Corporate Insolvency Resolution Process of M/s INFINITI TECHLABS LLP on 10.03.2023
(* Order made available on 13.03.2023).
The Creditors of M/s INFINITI TECHLABS LLP are hereby called upon to submit their claims with
proof on or before 27.03.2023 to the Interim Resolution Professional at the address mentioneq
againstentry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All othej
creditors may submit the claims with proofin person, by post or by electronic means.
Submission of false ormisleading proofs of claim shall attract penalties

Name and Signature of Interim Resolution Professional:

Date: 14.03.2023 Sd/-
Place: HYDERABAD KEDARI NARSIMHA RAO
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